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  Heard both sides. 

2. When the matter was called for hearing, the judgement/order 

dated 15.11.2019 passed by the Hon’ble Apex Court in the case of the 
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Respondent was placed by the learned Advocate before the Bench.  

The relevant paragraph in the order dated 15.11.2019 is extracted 

herein below: 

 “The miscellaneous/interlocutory application filed by 

the respondent is allowed in view of this Court’s order 

dated 04.01.2017 as well as the fact that the 

Commissioner itself had withdrawn its show cause 

notice being beyond limitation.  The appeal that is 

filed against the aforesaid order, being Appeal No. 

C/85925/2017, has no legs to stand on and is, 

therefore, dismissed”. 

2. In view of the fact that the appeal filed before the Tribunal has 

already been dismissed by the Hon’ble Apex Court, the appeal filed by 

the appellant is accordingly disposed of.  In view of disposal of appeal 

filed by the Revenue, the Cross-objection filed by the Respondent is 

also disposed of. 

(Dictated and pronounced in the open court) 

 

 
 

 

(S.K.Mohanty) 

Member (Judicial) 
 

 

 

 

 

 

Sm. 

 

 

 

 

 

(P. Anjani Kumar) 
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